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THE MINISTER OF EXTERNAL AF-

FAIRS (SHRI SWARAN SINGH): May
I just clarify that there is no minister of this
name? I think, what has appeared in the
question is not clear; my inteivention is
only for giving information.
to be the Chairman of their Chamber. of
Commerce and Industry.

He happens

SHRI KANWAR LAL GUPTA (Delhi
Sadar): The matter ends.

SHRI SWARAN SINGH: That is what
1 say.
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SHRI SWARAN SINGH: Mr. Chair-
man, Sir, the queries and the doubts raised
by one side—by one side, I mean, one way
of thinking,—have been answered by my
friends Shri Kanwar Lal Gupta and Shri
Sharma and there is not much for me to
say. . .

AN HON. MEMBER: You are in good
company today.

SHRI SWARAN SINGH: I am always
in good company. All Members of thic House
are very fine company so far as I am con-
cerned.

The basic point in this is not theoretical.
It is a question of what we have done and
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what more requires to be done. Before
1 answer the particular points raised, I would
like to say it very clearly that we on. our side
have always: held the view that there shomit
be restoration of trade between I.ndu and
Pdlnstan

Thgs was contained in the Tashkent De-
claration also. We made several approaches
to Pakisthn, formal and informal approaches,
suggesting that there should be restoratian
of trade. Then we took a decision on .the
26th of May, 1966, when we unilaterally
lifted -the ban on trade with Pakistan with
effect from the 27th of May, 1966. The
Government of Pakistan was informed that
we had lifted the ban on trade. It was the
hope of the Government of India that the
Government- of Pakistan would respond;
but they did not. 'l'hls is the present factual
position,

In view of this, what more is expected of
us to be done, when a suggestion is made that
we should take much more initiative?

One positive initiative we have taken is
that we have removed restrictions on trade
with Pakistan. Trade is a matter which can-
not be settled by unilateral acts, because,
we can remove the restrictions on trade,
but thg actual trade can take place only if
the other side also cooperates; it is a matter
which concerns the Government of that
country. It may be the desire of the Chamber
of Commerce and Industry, expressed through
their Chairman, that it is in the interest of
India and Pakistan that economic relations
should be re-activated, that trade should be
restored, that articles which are required by
Pakistan, like coal and several other things
can be more easily purchased at a lesser cost
from India. This was the essence of the point
made by Mr. Rahman who made the state-
ment in his capacity as the Chairman of their
Chamber of Commerce and Industry.

SHRT BHOGENDRA JHA: What is
your reaction to it?

SHRI SWARAN SINGH: 1 have al-
ready indicated out reaction. I have said
that we on our side are always ready and
willing. And so, what more initiative we
can take, is not quite clear to me. Even after
hearing the suggestions made by Shri Bho-
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gendra Jha, I do not know what mere initia-
tive we can take. Unless the other side is
responsive, merely our making statements
will not be regarded as initiative, Towards
thg end of his comments, he did say that the
sithation might change after the ‘election
that is :going to take place in Pakistan.
Whether election takes place or does not
take place, whatever may be the mtemal

‘set-up, it is only their concern. Irrespective

of the political set-up and the form of jt,
which is only their concern, we on our side
arc prepared to reactivate our economic
relations in the form of trade and in several
other economic fields. We have adopted this
attitude because we genuinely feel that the
people on both sides stand to gain by reac-
tivation of trade.

Hon. Members have mentioned some com-
modities. - But there are several others also,
and the list can be increased to the mutual
benefit of both countries. This has been our
grievance that notwithstanding the obvious
advantage of trade between the two coun-
tries, the administration and the Govern-
ment in Pakistan have turned a blind eye
to the obvious économic benefits that ake
bound tn arise if trade is restored. They have
adopted a negative attitude and have tried
to link the reactivation of economic ties with
other political issues, and their line generally
has been that unless they receive satisfaction
on certain other issues which are political
in their essence, namely the Kashmir issue
or the Farakka issue, they do not want to
take any step which might result in general
relaxation of temsion and improvement of
relations. This, unfortunately, has been the
attitude of the Government of Pakistan.
In the face of this, my attitude is not to put
counter-argumients or to suggest anything
in a sort of mood of explaining away our
attitude. We ourselves are quite clear and
I would like to reiterate our policy in un-
mistakable terms that we would welcome the
restoration of trade. We would welcome the
reactivation of economic ties.. If we have not
suoceeded so far, I would like to say that it
is not because we have been either hesitant
or obstructiorist but because all this obstruc-
tion and hesitation has come from the other
side. Whether this will disappear after the
elections is a matter on which I cannot
speculate. Only time will show whether the
economi¢; forces which are compelling have
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rea!ly come on the top and have quietened
their rather negative attitude in this matter
of trade. ‘

SHRI BHOGENDRA JHA: Is he going
to make any attempt or any move in com-
bination with the Governments of Iran and
Afghanistan in regard to the land route?

SHRI SWARAN SINGH: Regarding
this question, we have always shown interest
in using the land route for trade with Afgha-
nistan and Iran, but in between is the . area
of Pakistan, and unless they agree, we cannot
make much progress.

For the information of the House, I would
like to say that Pakistan has allowed move-
ment of certain commodities from Afgha-
nistan, but it is a one-way traffic in the sense
that certain articles such as fresh fruit and
certain other articles are permitted to be
moved over the Pakistan territory from
Afghanistan into India, but nothing is allowed
to be moved from India across Pakistan
into Afghanistan. That is the present posi-
tion. We are interested in developing this
trade across the land routes also. But, un-
fortunately, at the present moment, Pakis-
tan is adopting a negative attitude. We hope
that in course of time, these countries, namely
Iran and Afghanistan willalso see the wisdom
of utilising this land route for the purpose
of movement of goods on either side. We
would greatly welcome apy such develop-
ment. We are also prepared to work for it.
But it is no use my making unilateral moves
one after the other without having a positive
response from the other side. We are in
touch with the Government of Pakistan.
We have remained in touch with them. At
the present moment, I do not see much open-
ing. It will be wrong for me to create a feeling
that things are likely to move in this direc-
tion. If a new government comes into exis-
tence after the elections or if the present
regime continues in its present form or in
any other form, then only after some time
one can say whether one is likely to succeed
in this respect or not.

Having given this information, I would
very briefly like to answer now some of the
specific points that have been raised.

Shri Bhogendra Jha said that it is under
the pressure of USA or other capitalist

Pakistan (H. A. H. Disc.)
countries that we are showing lack of interest
in reactivating the trade route across Pakis-
tan in the matter of trade between India on
the one side and Iran and Afghanistan on
the other. I would very categorically state
that there has been no such pressure, direct
or indirect, from the USA, either officially
or unofficially, from which one can justify
a remark of that type. I would very strongly
say there is no substance in this feeling.
any such feeling exists anywhere, 1 would
categorically reject it because it does not
exist factually.

We are anxious that the cconomic relations
should revert to the pre-1965 position. It
was with that vicw that we unilaterally re-
moved restrictions on trade. On principle,
1 agree; whether fish will be the commodity
or it will be jute—there are several other
articles which can usefully form the subject
matter of this trade—can be decided upon,
but all this is wishful thinking unless the
Pakistan Government is prepared to make
any move.

Both Shri Sharma and Shri Kanwar Lal
Gupta expressed their view in almost identi-
cal terms. The only question Shri Sharma
put was whether we should not say that we
would not resume trade unless all the con-
ditions in the Tashkent Declaration were
observed. Our general approach has been
that step by step we are prepared to unravel
and untie whatever may be the knots, and
we do not want to tie one with the other;
we should try to improve relationts without
presenting a packet which may not take
shape and ultimately nothing may happen.
That is not our attitude.

SHRI S. C. Jha asked whether there was
any possibility of a common market. First,
there should be the possibility of a market
at any rate before we can think of a common
market. At the present moment, I do not
see even a market. So it will be too early
for me to hold out any hope of 8 common
market. Once these economic relations are
restored and trade reflows, then a common
market is only a strategy which will control
the movement and the fiscal aspects of treade;
otherwise, I do not see any chance of jumping
over the trade and thinking about a common
market. '

Border smuggling: yes, it should be stopped
and we are taking every step to stop it. He
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suggested we should raise it at the Common-
wealth Prime Ministers’ conference. We
have no intention to do so because all these
bilateral issues should be raised and settled
between the two countries without trying to
internationalise them.

Shri Kanwar Lal Gupta put three ques-
tions. He said I should talk with strength.
Of course, I have my own way of putting
across these view points. But I would like
to assure the House that national interest
is always uppermost in our mind and no
fresh assurance on that score is necessary.
We will try to pursue a policy which is to the
mutual interest benefit of the people of
India and Pakistan, because I believe that
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whatever may be the attitude of the Pakistan
leaders, the people of both States, India and
Pakistan, want to live as good .neighbours
and in peace and all these other tensions that
are created are created by certain groups
who want to perpetuate their own hold,
stranglehold. We have to proceed cautiously,
but we have to respond to every step. In fact,
we should take even the initiative to reduce
tension and improve relations.

18.00 hrs.

The Lok Sabha then adjourned till
eleven of the Clock on Monday, December
7, 1970/ Agrahayana 16, 1892 (Saka).



